
HIGH  COURT  FOR  THE  STATE  OF TELANGANA  AT HYDERABAD

NOTICE

ROC

In 7,.32164/2024,  vide order dt.02-04-2025, a Division Bench of
this Court  he!a Ms utider:

of notice  being served  in adVance  to the other

or to the Barties is concerr'ied, we are of the
6(b) (referred  above)  make"s it very  clear  that  if
accepted  the notice  in advance  and has given

attached  by way

petition,  then  the

of copies  or the writ

fee  in so far  as  those

copy  of the writ  petition.  At
far as the other  respondents

with the Rules

the field

"13.  As- far asservice  of notice  being served  in advance  to t
side  respondent(s)) or to the Barties is concerr'ied, we art
considered  opiri,ion that Rule 6(b) (referred above) make"s.it very cle
the r6spondent',s  counsel  has accepted  the notice  in adva!ice  and h

 ' progf  o:',accetl)t.;Thnce to the counsel for petitioner and which.i'p attache
.  . . 6f an'.'0ddifi'6'nal.affidavit along with proof of service to the wr'it petition,
 J= "  ""  " ':not  insist upon for scibmission of extra set of copies o'

a .. ', a : ,'covers  and  necessary  processing  fee  in so far E

'.' had 'been  served  with aav:ance copy  of the writ  pc
re, we would  also  like to clarifythat  so far as the other res1

who have not been served,  the proceedings  in accordance  with tl
particularly  Rule  6 as also Rule 10 of the above  Rules  would govern
and the petitioner  would  be required  to adhere  to the  same."

4tw  ' lear-ned-AdveeetesAdveeate  --- € lerkw

- litig'ant  p.ublic may  note  that  in Writ  Petitions,  if the

of petition,  affidavit  and documents,  on the

and the respondent's  counsel  has  accepted  the  notice  in

proof of acceptance, the same shall be filed along with
the Writ  Petition  by way  of an additiornal  affidavit  alonq  with proof  of service.

In'case,  advance  service  or affidavit,  petition  and documents  is not made  on

the respondent's  counsel  as above,  so many  additional  copies  of  the  affidavit,

petition  add documents  as there  are respondents,  have  to be filed  alonq  with

necessary  Process  Fee.

The  Registry  shall  strictly  follow  the above  directions.
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